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CASE NO. :
Appeal (civil) 1354 of 2008

PETI TI ONER
Ni | kant h Kawduj i Shi vankar

RESPONDENT:
Shi vshakti Si kshan Sanstha & O's

DATE OF JUDGVENT: 18/02/2008

BENCH
TARUN CHATTERJEE & HARJI TSI NGH BED

JUDGVENT:
JUDGVENT

ORDER

ClVIL APPEAL NO(s).1354 OF 2008
(@ SLP( C) NO. 12823/ 2006)

Leave granted.

This is an appeal from an order dated 23rd of Novenber, 2005 passed by the
Hi gh Court of Judicature at Bonbay, Nagpur Bench, Nagpur, rejecting an
application for condonation of delay of 11 days in filing the appeal

Havi.ng heard the 1 earned counsel for the parties and after going through the

statenents made in the application for condonation of delay, we are satisfied with

the statenments made in the application for condonation of delay which constitute
sufficient cause for condoning the delay in filing the appeal. W, therefore, set aside
the inpugned order rejecting the application for condonation of del ay.
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Accordingly the application for condonation of delay is allowed. The Appeal is
restored to its original file. The Hgh Court is now requested to dispose of the
appeal at an early date, preferably within three nonths fromthe date of

conmuni cation of this order to the H gh Court, w thout granting any unnecessary
adjournnent to either of the parties.

The Appeal is allowed accordingly with ' no order as to costs.




